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THE - REPRESE AT1 N OF T E PEOPLE AMEND- 
MENT) AGT,1958. 

No. LXXIII or 1050 

An Aot to amond the Representation of the People Act, 1950, 
[23~d Decernbe~, 19501 

B E i t  enacted by Pmlia.m>~$ as follows.- 

1. Short title.--This Aqt may be czlled the 1tepr.esentation of the 
People (Amendment) Act, 1950. 

2. Amendment of the long title, Act XLIZI of 1950.-In the long title 
of the Representation of the People Act, 1950 (hereinafter referred to as 
the said Act), after the words "the preparation of electoral rolls" the 
words and letter "the manner of filling seats in the Council of States to 
be filled by representatives of Part C States" shall be inserted. 

3. Amendment of ~edim 2, Act XLTII of 1950.-In section 2 of the . 
.fiaid act .  after clause (c) the following clause shall be inserted, namely :- 

, 
"(cc) 'Council of Staies constituency' means a constituency 

provided by order made under section 27C for the purpose of election 
of members to the electoral college for any Part (3 State or group of 
such States referred to in section 27A;" 

- 

4. Amendmdnt of section 16, Act XLIII of 1950.-In section 16 of 
t h e  said Act- 

(a) in clause (c) of sub-section ( I ) ,  after the word "corrupt': 
the words "and illegal" shall be inserted; and 

(b) to sub-section (2) the following proviso shall be addedp 
naniel y : - 

"Provided that the name of any person ,struck off the elec- 
toral roll of a constituency by reason of a disqualific~tion under 
clause (c) of sub-section (1) shall forthwith be reinstated in that  
roll if such disqualification is, during the period such roll is b 
force, removed under any law authorising such removal." 

5.  Insertion of new mation 22A in Act XLIII of 1950 .Af te r  section 
23 of the said Act, the following section shall be inserted, namely :- 

"238.  Speczal provisions wi$h ~egard to electo~al TO& f i ~ s t  ps- 
pared under the Act.-(1) Notwithstanding anything contained. in the 
fpregoing provisions of this Part the first electoral rolls under this Act 
shall be prepared in relation to sueh areas (referred to in this Act 
'electoral units') in each State as the Election Commission may, 
in consultation with the Government .of that State, direct. 
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(2) An electoral roll prepared under s~b~sec t ion  (1) shall be pub- 
lished in such manner and at such places as may be  prescribed by 
reference to the electoral unit for which the roll has been prepared 
for the purpose of inviting claims for inclusion in, or objection to, 
such roll. - 

(3) For +he purpose of the preparation of electoral rolls undar 
sub-section (1) and the claims and objections referred to in sub-sec- 
tion (2), the provisions of sections 15, 17, 18, 19, 20 and 22 shall have 
ef3ect as if for any reference to a constituency in the  said sections 
+here were substituted a reference to an electoral unit. 

(4) After the constituehcies in a State have been determined 
under Part I1 and after the claims and objections in respect of the 
electoral rolls for all the electoral units or parts thereof comprised 
in a constituency so determined have been disposed of in accordance 
with the rules made in that behall under section 28 and such elec- 
toral rolls have heen altered in accordance with the decisions give11 
on such claims and objections, the electoral rolls for all such electoral 
units and parts thereof so altered shall be republished in the manner 
prescribed as the electoral roll for such constituency- and shall, on 
such republjcation, be deemed to be the electoral roll prepared under 
t h i ~  Act for that constituency." 

6. Amendment of section 26, Act XLIIL of '1950.-1n section 26 of 
8219 said Act, after the words and figures "sections 15 to 25", the brackets, 
words, figures and letter "(including the special provisions contained in 
section 22A)" shall b,e inserted. 

7. Amendment d section 27, Act XLIII of 1950.-In sub-section (4) 
of section 27 of the said Act, after the figures "23" the brackets and words 
"(excluding the proviso)" shall be inserted. 

8. Insertion of new Part IVA in Act XLIII of 1950.--After Part IV 
of the said Act, the following Part shall be inserted, namely :- 

"PART N A  

27A. ~onst i t i l ion of electoral colleges for the filling of seats in 
the Council of States allotted to Part C' States.-(1) For the purpose 
of filling any seat or seats in the Council of States allotted to any 
Part C State or group of such States in the Fourth Schedule to the 
Constitution there shall be an electoral college for each such State or- 
group of States: 

Provided that for the purpose of filling the seat allotted to the . 
States of Ajmer and Coorg there shall be an electoral college only 
for the State of Ajmer: 

~ r i v i d e d  further that for the purpose of filling the seat allotted 
to the States of Manipur and Tripura there shall be an electoral 
coltege for each of tha said States. 

(2) The electoral college for each State or group of States 
specified in the first column of the Fifth Schedule shall consist of 
the number of members specified in the second column thereof 
opposite to that State or group ' of States to be chosen by direct 
election. 
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(3) The electoral college first constituted under this Act for m y  
State or group of States so specified shall be reconstitutes by a fresh 
election every time when there is a general election held i n  that State 
or group of States for the purpose of election of members t o  the House 
 of the People and on every such reconstitution the electoral college for 
that State or group of States functioning immediately before such 
.reconstitution shall be deemed to be dissolved and the electoral college 
so reconstituted shall be the electoral college for such State or group 
.of States, as the case ,may be, fo; the purposes of this Act. . . 

- - 
(4) Any casual vacancy in the seat of a member of an electoral 

.college for any such State or group of States as is referred to in sub- 
-section (2) shall be filled by election held in the constituency concerned 
:in the manner in which the election of that member to such seat- was 
-kheld. 

(5) The electoral college_ for the State of Delhi shall consist of- 
(a) the members of the House of the People representing 

that State; , 

(b) the non-official members of the Advisory Council of the 
Chief Commissioner of Delhi; and 

(c) the non-official members of every cantonment board, 
district board, municipal committee and notified area committee 
within that State. 

27B. Council of Xtates constituencies.-For the purpose of eleo- 
t ion of members to the electoral college for any State or group of 
'States, specified in the first column of the Fifth Schedule there shdl  
-be the constituencies provided by order under section 27C and no 
, other constituencies. 

27C. Delimitation of Council of Xtates constituencies.-As soon 
$as may be after the commencementi of this Act, the President shall 
iby order determine- 

(a) the constituencies into which each State or group of 
States specified in the first column of the Fifth Sch'edule shall 
be divided for the purpose of election of members to the electoral 
college for such State or group of States; 3 

, (b) the extent of each corstituency; and , 

(0) the number of seats allotted to each constituency. 

27D. Power to  alter or amend orders.-The President may, from 
'time to time, after consulting the Election Commission, by orderi 
alter or amend any order made by him under section 27C. 

27E. Procedure as to orders delimiting constituencies.-(I) The 
3Election Commission shall,- 

(a) in consultation with the Advisory Committee set up 
under sub-section (I) of section 13 in respect of each Part O 
State specified in the first column of the Fifth Schedule, other 
than Bilaspur and Himachal Pradesh, formulate proposals aa 
to the delimitation of constituencies in that State under section 
27C, and 

:b\ in consultation with the Advisory Committee set up. 
wn'der the said sub-section in respect of Himachal Pradesh, 



27H. Manner of filling of  seats in t h e  Council of S ta tes  allotted , 
to  Part C States.-Save as otherwise provided in section 271 the seat 
or seats in the Council of States allotted to any Part C State or groiip 
of such States in the Fourth Schedule to the Constitution shall be 
m e d  by a person or persons elected by the members of the electoral* 
0011ege for such State or group of States in accordance with the- 
~ys t em of proportional representation by means of the single trans- 
ferable vote. 

271. Special provisions for t h e  filling of the  seats in t h e  Council ' 
of States  allotted t o  the  States  o f  A j m e ~ .  and Coorg and t h e  State8 o f  I 
Uanipur and .Tripura.-(1) The seat in tshe Council of States allotted 
Oo the States of Ajmer and Coorg in the Fourth Schedule to the 
Constitution shall be Slled by a person elected by the members of the I 

electoral college for the State of Ajmer and by the elected members 
of the Coorg Legislative Council in rotation, that is to say, at the first 
general election and a t  every second subsequent biennial election the- 
said seat shall be filled by a person elected by the members of the 
electoral college for the,State of Ajmer and at the first biennial elec- 
tion and a t  every third subsequent biennial election the said seat shall 
ba filled by a person elected by the elected members of the Coorg: 
Legislative Council. I I 
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formulate proposals as to the delimitation of constituencies inl \ I  

the States of Bilaspur and Himachal Pradesh under section 27C, 

and submit the proposals to the Presidenti for making the order- 
under the said section 278,  

(2) Every order made under section 2 7 0  shall be laid before. 
Parliament as soon as may be after it is made aria shall be subjeck 
to such modifications as Parliament may make on a motion made 
within twenty days from the date on which the order is so laid. ,- 

27F. Electoral rolls for Coz~ncil of States constituencies.-(1) FOP I 

the purpose of election of members to the electoral college for any, 
State or group of Stahes spscified in the first column of thc; Fifth, 
Schedule! there shall 1)e an electoral roll for every Council of Stateg. " 
constituency in tlmt Slate or group of States. 

(2)  So much of the roll or rolls for any Parliamentary constituen- ' 

cy or constituencies for the time being in force under P'art II3[ as. 
relate to the areas comprised within a Council of States constituency 
shall be deemeu to be the electoral roll for that Council of States. 
mnstituency. 

27G. Termination of n~enzbership of electoral college f o ~  certniw 
disyuaiifica,tions.-If a person who is a membe~, of an electoral college- 
b,ecomes subject to any disqualihation for membership of Parliament 
under the provisions of any law relating to corrupt and illegal practicers. 
and other offences in connection with elections to Parliament, he 
shall thereupon cease to be such member of the electoral college. 

( 2 )  The seat in the Council of States allotted to the States of 
Manipur and Tripura in the said Schedule shall be filled by a person* 
elected by the membe~s of the electoral college for the State of Tri- 
pura and by the members of the electoral college for the State os? 

I 
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. every secoi~d s~ibsequent biennial elect.ion the said seat shall be filled 
;r:lr\y a person elected by the ine~nbets of the electoral college for the 

State of Tripura and at  the first biennial election and at every third 
subsequent biennial election the said seat shall be filled by a person 

-"eLcted by thb members of sthe elect~ral college for the State of Mani- 
I pur. 

(3)  The casual vacancy in the seat allotted to the States of 
Almer and Coorg or to the St:~tes of Manipur and Trjprlra shall be 
filled by election in the State in which the election to fill the seat 
was held at the l'ast preceding general or biennial election, as the 
case may be 

(4) Every election held undet. sub-section (I), sub-section 
> i  (q)  or sub-section (3)  shall be held in accordance with the s,vstem of 

proportional representation by means of the single transferable 
vote. 

27J. Power of electoral colleges or t h e  Coorg Legislative C0umt1 
!o elect notwitl tstandiny vacancies ,!herein.-No election by the 
members C+ an electoral college or the elected members of the Coorg 
Lygislative Council under this Act shall be called in question on the 
ground merely of the existence of any vacxllcy in the membership 
of 'such college or Council, as the case may be. 

* 

* 27K. Replacement  of electoral colleges b y  bodies created under  
article 240 t o  function as 1egislatu~ea.-Notwithstanding anything 

. , ;  c9ntaine.d ,in the foregoing provisions of this Par t -  

( a )  if a body is created hy ,Parliament by law under article 
: , .,, 241) fpr, ,qpy, of the States specified in the first column of the 
. Eifth. S~hedu1p, other than Bilas,pur and Himachal Pradesh, to 

, , b c t i o n  as a legislature for t h ~ t  State. then after such body 
, .. : , has been constituted i t  shal! not be necessary to constitute or 
. . reconstitute any glectoral college for that State and on the con- 

stitution c?P such body any electoral college for the time being 
functioning for such State shall be deemed to be dissolved, and 
section 27H or section 271. as the case may be, shall in its 
applioation to that State have effect as if for any reference to 
the electoral co'lege for such State in that section there were 
substituted a refwence to the body so created for such State; 

( b )  if any such body as aforesaid is so created for each of,the 
States of Bilaspur and Himachal Pradesh, then after bdth such 
bodies have been constituted. it shall not be necessary to con- 
stit!:te or reconstitute any electmoral college for those States and 
on the  constitutiorl of hoth such bodies any electoral college for 
the time being functioning for those States shall be deemed to 
be dissolved, and section 27H shall, in its application to  that 
group of States, have effect as if for the reference to the eleo- 
bra1 oollege for the said group of States in that section there 
were substituted n reference to the bodies so created for those . 
States ; and 

( c )  if any such body as aforesaid is so created for the State 
of (loorg, then on the constitution of such body section 27I shall, 
in its application to that State, have effect as if for any referenoe 
to t h e  Coorg Legislative Council in that section there were sub- 
stituted a reference to the body, so created for suqh ,State." 
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9. Amendment of section 28, Act XLIII of 1950.-In dause ( b )  of 
4,-section (2) of sectlon 28 of the said Act, the words "in the constitu- 
r:ncies to which they relate" shall be omitted. , 

10. Addition of new Fith Schedule to Act X&m Q$ 1950.-After ,the 
Fourth Schedule to  the said Act, the following Schedule shall be addutt, 
namely : - 

"TH;E: FIFTH SCHEDULE 

,Jse secttione 27A (2), 27B, 27C (a) ,  27E(l), 27F(1) and 27K(a)] 

Number of members of Electoral Colleges 

Name of State Number of members 
1 2 

-- 

1 .  Ajmsr ,30 
2:aBhopal . 30 

3. Bihspur and Himachal Prade~h . 42 
4. Kutch 30 
5. Manipur . 30 
6. Tripura 30 
7. Pradesh . . , 60" 

11. Repeal of Ordinance XXIX of 1950.-(1) The Representation of the 
People (Amendment) Brdinmce, 1950 (XXIX of 1950), is her,eby repealed. 

(2); Notwitahstanding such repeal, ,anything done or any action hken 
in kxbroise of any power conferred by or under the said Aot as' amended 
by the said Ordinance shall be deemed to have been done or taken in 
exercise of the powers conferred by or under the ssid Aot as amended by 
this A9t 8s if this Act were in force on the day on which suoh thing wris 
done or sudh action was taken. 
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